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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART - II
( General information relating to Assembly & other matters )
Monday, August 18, 1917 / shravana 27, 1919 (saka)

No. 342

PRIVATE MEMBERS' RESOLUTIONS

Oon Friday, the 29th August, 1997(Private Members* Day),
the House will have discussion on the 5 Resolutions listed below.
Two of these Resolutions (at Sl. No. 1 and 2 ) were moved in the
previous session at the sitting of the House held on 2l1st March,
1997 and are thus pending. The remaining 3 new Resolutions
have found place in the balloting held on 14 August, 1997 :-=

Resolution Name of Member Text of Resolution
Numker
1. shri 0.P., Babbar This House recommends that

the roads, street lights,
water, sewer, etc. in

~ Group Housing Societies
be maintained by M.C.D.
with immediate effect.

24 Dr. A.K, Walia This House resolves that
a Cricket stadium of
international 8tandard be
constructed in Yamuna
sports Complex, East Delhi.

3. shri Deep Chand Bandhu This House recommends that
by granting NOC to Unauthorised

Colonies in Delhi, all eivic
amenities be extended to them
and the strength of Safai
Karamcharies deployed in these
Colonies should be in proportion
to the population residing
therein.

4, shri Mukesh Sharma This House resolves that all
Unauthorised Colonies of Delhi
which came into being prior tc
31st March, 1993 be provided with
electric connectionse.
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Prof,

P.K,

Chandla

This House resolves that
without charging statutory
Sales Tax & depositing the same
with the Sales Tax Department,

No sale of Lotteries ghould be
permitted in Delhi.

P.N. GUPTA
SECRETARY

aim



